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CH F EL ·CTlON COMM fSSfO ·R 
C NDirl NS 0 . S RVIL ") BILL 

SHRI H  B (Bara at): Ch · 
move for I ave to introduce a Bill to 

r •ulale c rlain condition of servi of 

th0 hi f cc  ion C mmi icne1. 

MR. D PUTY-SPEA KER: The que tion 
is: 

"That Jeav he gr nt d to introduce a 

Bill to regulate certain conditions of cr-
vic o f th hief Election Commi -

sioner." 

The moto11 "'as adopted. 

SHRI CHITTA BASU: l introduce the 

Bill. 

15.50 hr . 

INDTAN POST OFFfCES 

MENT) BTLL 
(AM ND-

(A mendmenf of Section 16)-Contd. 
by Shri Ata l Bihari Vajpayee 

MR. DEPUTY SP AKER: · Now we 
take up further con ideratio!'l of the mo-
tion moved by Shri Atal Bih. ri Vajpayee 

30th April 1982, 

The Mini.ler may now reply. 

TH 
TlONS 
D eputy 
Session, 

MTNISTER OF COMMUNICA-
(SHRI C. M. STEPHEN): Mr. 
Speaker, Sir, during the last 
we had a imilar a Bill. The 

only difference i that wberea this one 
is with regard to the Post i ~ Act and 
t h other one v re; ion~ th" Telegraph 
Act. The que tion a the same in sub -
lance. At that time, I had put forth 
my argument a to why any such amend-

ment a ha, been sought, is not called for. 

Now, there is one important aspect to 
the po tal operation which T want to 

bring to the notice of the hon. Hou e. 
The por;t offices are well-known as a very 

va t organi ation with facilities to end 
c mmunication far and wid . The r a tes 

ar..., fairly ubsidised. It is accepted every-
where through'Ol.•t the world thnt the 
type of article , po ral articles that can 
take recour to the c facilitie , cannot 

b unrc tricted. It is not every type of 
postal article that wilt ~  allowed the. 

facility of po tal transmiss'ion. 

1551 hours. 

HRI Cu NDRAJIT YADAV i11 1he Chair] 

Tbe facility of tr nsmis ion through Lhe 

po tal organisation is gi n in our P l 
Office Act it elf. There are ection 19, 

J 9A, 20 and 21 which pecifically ay 

that uch and su h ty_p\; of ru ticles ill 

not be allowed to be tran mitted. Sec-
tion J 9 say any on of dangerou thing 
or filthy thing will not be allowed. e -
tion 19A says any liter ture that r I t 

to any Iotte.ry, which is not a Governm nl 
lottery will not be allowed Section 20 

' . 
say  , any o b cene stuff or any editi us 
or provocative sort of stuff, photographs 

and all that will not be allowed to be 

transmitted. Section 21 says that the G v-
ernment can from time to time pecify 
uch types of article which will not be 
allowed to be transmitted by the po lal 

organisation. I  point out this to empha-
ise that nobody need get away wilb the 
impre sion that any type of literature or 
Jetter or any tuff can have the fucjlity 

that the postal organisaHon offers. It is 
not only in India that this restriction is 
pr vided but in many other countri s 

also which are acclaimed a democratic. 

It wa stated that tbi provision was 
brought in by England to put us under 
~ ug tion and aU that. Well, ir, the 

po ition i that even today in England, 
under their Postal Act the Post-MJster 

General or the Secretary of State has got 
the. power to order that the po ta! rticles 
at transmis ion may be intercepted. As in 
our Act, they too say that no po tal arti-
cle can be opened and all that with a 
proviso that  nothing in this Section shall 
extend to opening. detaining or delaying 

of a postal packet or article und r the 
authority of thi Act or in obedience lo 
a warrant in writing by the Secretary of 
S•:ite. This question came up before the 

Parliament of England and then the  Home 

Secretary-not when we were under ulr 
jugation--on June 7 195·7, mndc a t n~

ment and an were.d the que lion . He , id 

that this power was one which the Pn -

liament had always recogni  d to e  c  -
ential for the protection of cidy. It ic: 

only used solely in case invol\ ing tl11! 

ecurity of the State, or for th purr. e 
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